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BEFORE THE CENTRAL MDMINISTRATIVE TRIBUNAL
MEW BOMBAY BENCH, ¥EW BOMBAY

DaRaS59/88 b DaA56/88

33321 Thomae chb’
Flet ¥o0,1335,
Building Hoo36,
Ssctor 7, Seft, Plot,
Antop Hill,
ee Applicent En -
'00“0559/88

Shri SoP. M’
78/0, CGS Querters,
Wadeley .

BOMBAY-400031, ee Applicapt in
0.4,560/88

VEo

1. Secretary,
Governpent of Indie,
Ministry of Defence,
fNow Delhi.

2. Dirsctor Generel of Quality
Assurance,
Reksha Utpadan & Apoorti Vibhag,
(DGGA) Guality Assurancs Mahanideshsleya
DHQ Dgk Ghar, »
New Delhi - 110 011, :

3. Directer of Buelity Assurancs (§),
§uality Assurence Fahanideshslaysa,
DHY Dak Ghar,

Nsu Delhi - 110 011,

4, Sanior Quelity Assurance Officer,
Ssnior Wuslity Aesurcnce Esteblishment
Generel Stores) DGWA Complex,
LBS Marg, Vikhroli,
BOMBAY « 400 083, e+ Respondents

Coram '3 Hon'ble Momber(A) Shri P, Srinivssen
Hon'ble fomber(J) Shri FK.B, Mujumdar.

Appserences 2

1., Shri S.R, Doshpandc,
" Advocate fer tio
Applicantso

2, Tani 8. Atrey
révocats {Por
%hni,-P,F!. Pl‘adhan),
for tho Respondents.

ORAL JUDGHENT Dated s 30-8-1988,
( Per M.B. -h:jumdsr, Hambar(:!)

Heard Shri S.R. Deshpands, lesrned advocats for the epplicants and

Shri S.R, Atre (fer Shri P.M. Predhen) leerned advecate for the respondents.

ceele



2, On 20th July, 1988 when the ceses hed coms up befors ons of us
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sitting as & Single Member Bench (M.8, Mujumdar) the request of the
appliecnta for interis relief was rejected and the ceses were directed to

be fixed for aedmission befors e Division Bench,

3, By an order dtd, 11=5-1988 the Difector Generel Quality Assursnce -
(Storos),Dolhil. has effected transfers of 143 officiale from the department,

Dut of them 78 are Junicr Scientific Assistante, Grade-1, By that order both

the epplicante, viz,, Thomas Jacob (applicant in 0,A.559/88) and S,P, Rao

(applicent in 0,A.560/88) were transferred from Bombey to Kanmpur, Jacob has

Joined hie posting at Kanpur, However S,P, Rao is on medical lesvs from

16-8-1988, We may point out that the movement order in his cese wee issued .

on 19-8-1988, We are informed on bshalf of the respondents that his name is

A

struck off from the Bombay office en 20~-8-1988,

4, Jacob wee appointed as Superviser (Technicel) Gr,IIl in Bombay
Off;cc and since 1977 he is working a8 JXr, Scientific Assistant Gr.J] in
Bombay itself, As regards S,P. Ra§ e was appo‘intcd as a Supsrvisor
(Technical) Gr.III in Bombay in 1963 and since 1967 he ie working in Bombey

as Jr, Scientific Assistant Gr,I,

ey

Se Shri Osshpande, the learned sdvocate for the applicents, submitted
that both the applicants were holding Cless _IIl posts and their trensfers »
are not sccording to the guidelinss issued by the department on 7-3-1988,

In para 7 of the order passed on 20th July, 1988 it is pointed out how the

. trensfers of the applicsnts sre not contrary to the guidelines, To repast,

we may point out that S.P. Rec is considered by the OPC for thl' higher post ’
of Senior Scientific Assistant., We are told that he is in the selection listod
Guideline No.vi, on which Shri Deshpande relied says that a persen who is

under considsration of the DPC for promotion to thé nsxt higher gnéde may be
considared for transfar only after‘ths opC resul;hs are known or if thers is a
possibiiity of that person getting promotion in ‘the»nau stetion. 1In our ‘
opinion this guidaline does not come in the way of the respondents in

transferring S.P. Rso. Probasbly there will be some breach if the respondents
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find it difficulty to promote him at Kanpur after he takes over thera, It
~ is difficult bo hold that the transfer of the applicants is contrary to eny

‘rulss or guidelines issued by the department. Hence we find nmo merit in the

applications,

6e . . e, therefore, reject both the applications summarily under
Section 19(3) of the Administrative Tribunals Act, We howsver hopa that the
respondents will take into consideration guideline No,vi in the letter dtd,
fth March, 1988 from the Under Sécrataty to the Government of India as and

v:hen Shri S.P. Rao bscomes due for promotion after he takes ~ '+ at Kanpur,

7° %o order as to costs,
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